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( By Hon, Mr. Justice U.C. Srivastava,VC)

- The applicant was appointed as Assistant Station Master
; in the year 1984. It appears that the applicant was directed
to appear in medical examination and he was found medically
unfit and that is why he wés medically decategorised. (n
30,8.1988, the applicent »@s informed by the respondent
that screening committee has decided that the spglicant
& can-not be appointed as clerk in the pay scale of Rs, 950-
| 1500. The applicant made 2 representation stating therein
¥ - tﬁat he was informed by '@ dealing clerk that the decision te
appoint applicant as a clerk in pay scale of Rs. 95C-1500 was
taken by screening committee only kecause no post of senior
clerk in the pay scale of Rs, 1200-2040 is fallen vacant.
According to him, one post of Senior Clerk has been vacant
and he may be given that post but the said post was not
given to him, However, the applicant also stated in
his representation that he is ready to work as Junior Clerk
in the pay scale of Rs. 950-1500 but he may be assured by
the administrstion that as and vhen it would be possible to r.:'-
a:ppom-t. applicant as Senior Clerk in pay scale of E '
| ﬁmm.;me he will be appointed on pﬁriority ba;'"_‘i
. the appl:lcan‘h has given his consent on 5.9.. 19
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thﬁ post of Junior Clerk at the sacle of Rs. 950-1500 to
wiieh e refused Fif's application dated 26.8.1988, £

3% In the rejoinder affidavit, the app]ican‘b{-”ﬂ—;:;he
has never received the COpy of the said letter, as such,
t'ere is no ccassion for him to join the said post, The
learned counsel for the applicent states that the app licant
is willing to join the saigd post provided én appointment
erder is issued to him. It appears +hat both the parties

arée résponsible for de lay, =t

de Howevey, the respondents are E’Ffdixected to issue L
én 2ppointment letter to the spplicant within a period of

o month and the applicant shall be allowed to join the
duety. In case, the respdents will not issue the dppointment
letter within this period and will not allow the applicant

to join the duty,It will be préesured that the applicant is

on duty and he will be entitled for morma l waces, taking
into considerstion the fact there was delay on both the
parties. No back waces will be civen because Lecause £

the applicent has not worked during this period #an“d it will

be difficult to say that only one party is responsible

for the same, The application is disposed of with the above




